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Linkson Ispat & Energies P!1. Ltd

SECTION OF THE COMPANIES ACT: t & BP Code 2016

qBPB
MA 7lN No.1273l I&BP/NCLT/MB/M 12DL7

The APPlicant ,Resolution I'rofessional submits that' on 18122017' he

received an email from a Director namel)' Mr' Yashi{ant SanEila of the CorPorate

Debtor statinB that they need 30 days' time to Provide the books of accounts and

other information of the company to the Resolution Professional on the Sround that

one of the relatives of a Director namely Mrs Manju Sangla being sick' whirreby they

need 30 days to Provide the books of accounts and other documents'

On looking at the email Placed by the Resolution Professional' it aPPears to

be too unrealistic to believe that an one Director bein8 sick, other Directors u'ould

not be in a position to complv with the orders of the Bench' We believe that it is

dilatory tactics, the Directors of the comPany Plaving uP to frustrate the eflect of the

order passed by this Bench.

Ho\aever, this Bench by looking at the mail sent by Mr' Yashu'ant S'rngla' he

being one of the Directors of this comPan), he is hereby directed to Pcrsonally

presrnt before this Bench on the next date of hearing, failing t{hich' this Bt'nch !\ itl

dircct th.'Resolution Professional to collect records and other d(rumenls of the

companv rvith the assistance of Police.

List this matter for rePorting on 1.1.12018
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